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:’S.ﬁ.'té*a. R . In a%ﬁéi:'s;,ﬁf the pewers conferred ay Bub=

G ause (iv) of clause (23C) of Section 10 of the Income~tax Act,

1961 (43 af 1961), the Comtral Government hereby netified

*gharatiya Bhasha Pﬁariiaﬁaﬁ, Calcutta® Tex the p;i‘f-pss‘aﬁ of the

said sub-glauss for the assessmant ysars 199394 to 199596

subjest to the ffﬁiiﬂiﬁg conditisns, namay:-

(1)

the assessee will 39?3;?1 its i’ﬁcmah; er -écﬁﬂmul ate
- for application, wholly and excl usivaly %o the
ebjects for which: it is established; =

{(ii). - the as,séssaaj.'ﬂill’ nat invest or deposit its funds |

| (ii_i)-‘. this nmtiftag&i;ﬁﬁ-= 4&11 not _ap'pi:yfi%; ;rélat,ian to any

 Netificatien ﬁg‘r‘c.’(ﬂgi»_

R 5

. (Near Rajouri Garden), Nev Dal hi..

{sthar than vol untary esntributions réceivsd and
maintsined in the ferm of Bewsllery, furni ture atc.)
fer ang perisd during the previous years relevant
s the assessment years ‘mentioned above stheruise
than in sny one or more of the forms er modes

spaci fied in sub-ssction (5) of Section 113

jincems being’ profits and gains of business, unl ess
the business is incidental to the attainment of the
sbjsctives o7 the assessse. and separate books of ,
accaunts ars maintai ned in respect of such business.
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